TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

r.Sf.-3).0e.-31.-09032026-2707 68
CG-DL -E-09032026-270768

T
EXTRAORDINARY
AWM II—Evs 3—39-Tvs (ii)
PART II—Section 3—Sub-section (ii)

ENE R R EAI R
PUBLISHED BY AUTHORITY
€. 1108] ¢ Reett, gEeafaars, a5, 2026/HTH 14, 1947
No. 1108] NEW DELHI, THURSDAY, MARCH 5, 2026/PHALGUNA 14, 1947

qFTaer, A S Farg aRad g
st
¢ faeett, 5 AT, 2026

F.AM. 1160 (3F).— AT ALHT & TATEL, a9 T TAAY Tadd HATAT Hil AL AAT H&ATH HT.30.
1933 (31), AT 2 §<, 2025 FTT AT & LS9, ST AT ||, @2 3, SUEE (i) § TF TT&T SATG=AT THTAT i
T ofT, w3 A= siafas w2 arett o= it Tfa=T STar w IueH FAT T A qrE | G165 oAt i
srater & ATaY g TATHd g ATy S9Tey aHT SARAAT § e S g Hta R o o,

Y, ITh TTET ATEAAT Fl FATAY FIA FATAT TSI T TTAAT AT T AL 2 A, 2025 T 3T FIT &
TE off;

31T, I TTET AT T Tiafarar § ARt i quremiai & ST oed o ATal 9 Fa 1 JEa g0
THE w7 F = o g

3R, FreaaH qeft SraaevT 0.0274 39 FhefTey &7 § AT goT &, ST et T & UATGAd (o7l o HeAqaL
T o TATHAH Td § FATeAT g T a=asiia (Heqr) stfafaaw, 1972 & a7 18  arefi= 31 3red, 2004 F S{I.3.
(TH.UH.) T 42/04/TF UF Tooq UA.ST. % TTHTE ATATLOT AT Teft STHATE0T F =9 § Srterg=a = @ =m

AR, Tg AWITUT IHT T (THT) G &7 % e orar 8 oY =9 & § /iog 9t 899 i #ura
AT TedT Aoy § o9 F Sferd o0 Gortaat g, s aFia gvaqor F o sqagy g7 % aqan ddeued
TSt ARt g1 A9ART § IUAed 97T THE ATCAAAL & Hoe<a 9T Tadl, Sarie<raer 1%, YU

1584 G1/2026 (1)
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3, T ATITLOT FT "FITY FT g1 TR AT FgT SATAT &, TAT SHIGAH SIE €T M 6 o1 agerdl § Trerai,
FHATEEL, 37 STTAE 3T U1 AT = [T TSATAAT 0 HEIT & % [oIT SaanT Tfeaca siid ggeaqul g ofiT srsamvg
H TS ST aTetl Agea et et aSraat MEired € a=T STARw0 ( FATRIF T FA)), BT TATN ( HATHIHIFT
ATETR), TTEX(GATRT &F1), T 2 (37297 Fa12am), St St (77297 qegRay), wareft anqert (ggerer efaa), ==t
AT (19T =), GreT WA o[l (gdeT 27H11e9), ST e (Taer #27), F W el =4t (Sgrarsar
STTATIAT), FA G ATAT T4 ( TATTT FZ ), TAT 6T (FAe7a qrzd9), A Q0 (711927 d1299), #ees
Tz ST (fRgenfaa e, Yeatees qutaw (F9aw 3%w), met dzureaw (297 @grfefam), 92 A== (27
I, s UF (US (Frar 13, vaies =9 (Zerifaqr F1a9), seeares e (gfeag feaeafam),
Moed MAA (SFRIITE FR57), 5T T (STEFT AFIGE), TIA GAGqS (AFRAFIT TIFT77), 3139 TX
(7787 SHATfEeFa), GieT g0 aae (AT f[AR1e), Traee swee aae (FI7faaT S9T8%), s9% T8 I T
(FRRFifaFa dwrea), Vst Freve Tha A (GRATERFT A1997), T a1 (JieT g9, aai-co Tl (1gesr
fea=fl), =6a & aTS (52T 3MTFET), TS F (FFT TS ), TA;

3, fafere oie o el & STgqd SA aTe §UTd 370 ITfeafas Ha1 & oIy ST 7 & i 9 a2
Y SFaTe? % ThaTe & i F7 uw vaT #§ "geaqut st &1 Megd w2 g1 T e qrifeatast = ot wwe
& TG ST HIS T o S{Al HT 37 T ST AN 6 J819 & €9 H THATST Fd 1 9T H Fael A7 67 gFea<
T & TAT ¢ 3T TS o SATAFRTL HUTF &= AT qT AT EariHea AT Torea i % T o1 g e Bt Fawmeas
FrmeeTat # asg & sreafas gt €

AR, T2 ATATT, SAT AN F 2.74 THAL 6 G F &7 & 91, HAF aqeqd 1 07 a1 &, oaw
HITE AT I T Y 25 =T ToF STt afeaferd & oi §0ra a9 #7748 TheT YA ST e gt i 97
ST o Tferat 7 fHare g Fdr A7 3fi I8 3@ faer=e7 ¢ f& =7eq uAiga g8 & a9 § Faq s g ¥ a7
FT ITTRT AT TEAT T TSN T A S7 % o1y 7T e 8;

R, sesIra afert & ot yaret afert it sreaters dear drad 9 F @raaqaq Teff srwameog # st
T 3T =g 3= wfert 3 oIy U e ST 7 T § ST Tgt AEE! (T S Aol ArgET) T UF FAsT g
SHH T 1000 FHREE 8 ST A Tel T avT § A7 A7 (A Sataara) & [Ha #is g, a9,
AT IT Hheded TITTd Tal g, ST THid G0 & o0 Sfaeigra €9 & Aqa Mhe dheqed Jof # § At g
F9TF F TH TITIAT F FIE Hohe AR1 @5

3 Srafeh, Haretaa wefY ersraTeos & g, faeare i Hmet wr, S G g 1§ arifRatashr, gateaet @i
S fafaegar & gfewmr & arfifRafef-aad = & =7 & e €, @vfem siv gfem @ smaes g, s
arfefRefa-ga<y ST # ST IT ST AT AT 3T ITF TATAT 3T TERATAT 7 AT FIAT 9T ¢,

A A, Feal T TLRT, TATC0r (F2eqor) a9, 1986 F = 5 F 39-fA=w (3) & A1y afsa qatawor (F5erm)
afafee, 1986 (1986 T 29) #t 42T 3 ¥ ITETT (1) 3T ITATT (2) F @< (v) AT @=L (xiv) T ITTT (3) TR
& TRl T AT FXd gU, el o HIAadH Teft sTaameos T FAT F aare Uah qriietast gaar s (R =9
SfErg=eT | TEE TeATq TRl Hadt S Fgl AT 8) % €9 § sieegf=a 21 g, e =2 Aemgam g, soiq:-

1. grivfRrfaet Faet ST FT1 fFFare i HHAT -- (1) i Refahr-gaay s v e #ir @ereayw geft
FITO FT HHT F AEITH T & 0.55 Thardter aF forer grar g siw ariRafadr-waay st 1 o=
0.122 = frarfiex g, fomd aferft Yo i gfe «f aftafom &) Bfve Remstt & arfifRaftdr-aad st

1 faea = T mar g -
IRELIER e (Frt. #)
T e F FEE |Htea o iy Fr
T
I 0 0
zferor 0.226 0.11
ECl 0.263 0.16
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afem 0 0
AT -qF 0.679 0.55

I - Tt 0 0
Fferr - qF 0.271 0.215

Zferor - g 0 0

Hferd e it fafersr fRomstt # 0 et % arfRafaefi-sadt st faea 1 siferea-

(F)  wEAH qET THATOT AT ITAL HWT F AT AR EATAR-Hadt S 7 Fedr g 8, #+ih 78
A W Uertoraw forfies & warfies arett sifo & oy 8, STt gaamawor sraae 2

(@)  Hreraaw aeft AT £t ot ST A9 doa 74 RS SRl o S g ol e *
AT ATt I & HedT 8, el FATE JUIiq 2|
(M) FAEEH qEft AT i IT-AAHT AT HEE A T AAH 9IS & wqrHed aret i |
et 8, T ATAh AT A1 2
() FIAGAT TeAT AT T ZRror-af S H T THT 6 A7 AT e -wadt S #7 e 5w g, #+ith
g A Ig ATATAT AT F T ol Ted AT G Higd QT sHEal o BT gam gl
(2) HITAAAH TeAT SATATLOA ST THeh TR AT -FHAal I o AT ST - | F F | T H T gl
(3) urfefRataeir-gadt e T AT =T Uy -1l 7 e 2
(4) Treeft & R @ § sfeaferd dereraaw 7eft st o seen ariRetashr-sadt S T sraeTt
* g-Feri Sutere -1l F &9 § 9 g
(5) HITAGAH TeAT STAATLOA & qreAfashr-Hedt S\ § FIS ATHI gt FiFAferg 7l g i 7g &
o AT (TATEH i) & TTaiae Q=07 § § & G o (Iferfl o, J9e) % arfaaer a1
T F T 2
2. gricfRefaeht da<t S & forg sti=fers AgrasET — (1) T57 A, qritefadt §adt St & TIreEl & o,
TISIS § T ATALAAT & T Al A | &7 a9 6 Fia<, T AR % 99 & &7 o7 ATag=T %
ITFT T ATATAT XA g0 SAATTH HSTITSAT TATE HIT|
(2) TS FLHTY FIT aTiiefaeht §adt St & e s=ifers agrasr, U OfF & S =9 Afag=er & qaet
SATHTE TAT T 17 S o7 FATEt a7 T 1T G ST ANELH FIEal & Sad T STust,
7t i &

(3) Ar=fors WETIISET, 3 AT § qTfEfasdia siv aafawofir g2 & whisor #34 F o a7 996 ®
Fraferfra s & oerwst & S i st -

(i) ERIERU

(ii) T ST T,

(iii) T TFemEe T,
(v)  Fm,

(v) TS,

(vi)  eredt AT,

(viiy  wde;

(viii) T AR,

(ix) =T =i are fe=o
(x) AT ITiereT;
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(xi) YT T,

(xii) =R AT e ; e

(xiii) T TS T fAg=or A

g 7 T =7 A= 7 =7 o fAfAtase 7 27 s s=iors AgrisEr, a9 sEa=er s s |,
ST srfere Tet s uTifR ey srqaet i, #1 Jae= Ff|

A=t AETATSAT | SAAT=R1Tad &= & ST, o= ST Sar & §3e0, sarg &5 & Yo 4, TA-H930
F THYA, AT ST & TG, T S THT HLEA, T THETAT 0T SAALTFAT TAT AT TRt 3 T 1aeor
T GAAd UH o= Tgeget, O u% ears 34T srae T+ g

A=t TgTaTSHT § =T ofiT yearad s{io ST Feraarstt & sl & Tantyd qra=e & qrey T
=T O T, AT ST W FiRGAT, aqt F T S fhedt, T e, Fasres g, gRa a7 S
ITH 3T IHT T & TITH, IAT F1Y &, FATSATH, HIAT ST T A [HwTIT FT r57ahed a7 SITUImm)
A=t AETATSAT AT Ratast et s | e &1 fAfFataa 3 ofiw 3w 4 § 9reft § g=hag afaftug
i AT forT FoRaTehet T T ST 0T SfT TATH I AETAT Al STTeret T Giard Fee & forg qrifeerfaeht
FF fasTe #r gatera s st sfvgfe off Fof
Ar=fors HTATST, YTafv farsme T it ag-fAaward gri
TH T STHITRT A= oreh HETATSAT 26 ATEAAT o ST o ATHTL AIAIELT & I HIAT Hl HLA % (0
e afufa F for us gest gearest 39T 3
griefRafadt o<t s F oo si=forss AgrEsET a9 g a%, a9 9u AT $iw g EEres
TR i AT et i ARy G som
TS LRI G FRT ST 916l ST - T797 TERTE T8 ATSGAAT % ST H7 TATET F:27 % oo Feforea
YT FHI, AT -
[-SUINT. — (F) rfeerfast daet st & a1, S=H FHT &1, FW &=, AR & gt & fow FHfega
TR0 1T 9TERT ST ot TATAT T AT o AT ATATENT AT AT Hag [Awr Bharwaral & fore 39T a7
ERICHECFIRARIR

i AT RETaT Haat S % T ITE 9 (F) ° AR s=@eEt | (9 =@ & oo sty
ST o= ST/ T Haaad, ATetedt qiatd i RTfer a2 o7 T2 a0 &= a9 T Ateaf=ad 7 Fesrg
LT/ AT & a7 FFAt a1 @Rt % qdfi a7 wiewrd @ Aqaied 7, 7 o7 Arag=-r &
IqAT FIT T ettt i Feferia smawiT sraeawarsti 7 92 w29 % o s T s,
-
i) =T TEt A1 ATST FIAT 377 v GE FIAT 3T A T HT [FHIT FHAT,
i) AT F =T AT AR giAemsi Fw1 GfFator sfiv aedhwor;
i)y STEHOT T T FIA ATA AT AN,

iv)  FE IR T ATH I2ART, IIRRATTA T § Tgrae qiaem AT, i eI+ giagrs s
Fef19 g AT AERTrd; i

(v) 437-4 % e o o fow sro gatda fharserT:

(
(
(
(

TR AE ST T TS A AqHIET AT T SEd F Aqeas 244 F U] 7 aoquw g g ot S arefie
AT SAASAT 3T 7T TR = [Fareft (a7 sttt i 7reaar) sifafe=e, 2006 (2007 &1 2) o &rar g,
SraT ST aTee &= e R stfaf=am ofiw st At o A==t & stefie e srfesr & 1@ srqaed =T
FriorSae 7 =R e frarsara % o s s & STRT it oI a8t g
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i Ag o o TRt Seat S & faw s aretr e F sfverEt § IwEsa BT A #, Arted qEt
=T I F3 % T, ST YR FIT Td® AT § UF 18 T ST TT AT 376 (S 1 L T 0l AT
FAT T F TATAL, T L AT TRATT HATAT T &F ST

g Ag o7 off T ST Afe & "@evg" § =9 37 927 F eI FAT Iwateyd & Ay TRt oft 3o § o8I &+
afade afafer gt grm

(&) LI ST AT (AT TRATRaTal 3 ATea | SR AT a1 F0 &= A7 TF: aarTur FHT FH7 TATH
3 sToem

(2) TTHAT T A - A= o TGTATSTAT H 3 qTer T ATFAF STAARIT o6 AT &A1 6 T ¥ SATUIAT 3 I
T 3T AR it AroraT afegfera i STost s 1o TRt g ST SaTg Tared Frorr Uey S & a9r$ srusfy
o 399 smaTg o= § e SRt iy wiatvg s Aefea far = g

(3) e v gTiR Rt e, — () arfifRearfat gadt sie & fiae oy au arfiReafa wies R a1 ff=mm
e ATt &1 faeare arifRatast §aat ST & o7 92ed agrisHr & STqarT gl

q) T HETITSAT, TS TLHTT o TTa0T 37T a9 FAqmm o g2l & 1T F 93 fasnT g st S

) T HEATSAT A= {erh AT TS T 52 gl

o) T HETITSTAT TR aeht Haal ST T T8+ &HAaT & AT I TATL T AT |

T) TRt Ted qaet ey Mergar Efeataa e s, sear-

(
(
(
(

i grifRerfasht dedt S & fiqe Ty 9u i Grarsarat a1 e v STt @ e, wee
TLHTT GTAT AT ATt fRrgiat qar ariRafadt adeq, ariRerfafi-fora si aridfRatad-fewm o
T I AT TTETT ATH HLEAW TTIEFI FIT ST AT e faeht wies daeft antast® gl & aqarn

ZA,
i A=t HEMATSAT Hl JATT ST AqAITST FohT S T, Thed & o oY Feme adeq s &
e &1 areatas v ARt gedter siw aresT atafa f et aw srarha B arfeeron
FTRT ST T ST
(4) Aufts RATEa.— TRRAfTH §adt ST § agaed TaRE (Gaad & o SIe] S8 o6 ST FHrer seierd &, a9
AT, S AT, AL, IL, ITAA, [HG, T, a9, TZU TN, ITATT (S 6T TgaTT il STUIAT ST 3Tt LAt
T LA & o7 SAr=forsd g IST & 91T o €9 | [ESered §2eqor =T aardT SATus
(5) 7w e Raea waet.- ari it §a<t ST & wa=t, Geadrst, FATaid-a= a37 Uiagras, T ga6dT,
TS T AEHTAH Hged & &1 il TZATT I SATUIAT T I HLA % oI sr=ferds Fgrais=r & 90 & &9 |
U e G AT FATHT SO
(6) &at™ ST~ arifEurfaet Hast ST  eafy Tguvr & fHaror siw ===y % forw eafsr sguor (i siw fAerem)
=% 2000 ST, 797 997 92 gernfaa w70 €, % ISl % ATHTL ATATAT 6T STTUITT|
(7) AT IO~ qrRafaet Haat ST # a1 TgU & Harr i == % forg aryg (yguer e siw =)
srferferare, 1981 (1981 FT 14), ST H9T THF I HerTterd 71 737 2, % Sl % FqETe Aqurerd 3T ST
(8) =fgeTa =1 fAwger.- arifRafaft @<t = # Iw=ha afgema &1 feamor sor (Jguor fRameor qur fFHee)
srterfaer, 1974 (1974 7 6) F ST % AT ST 0T 7 T Feniera o T &, srqores o som

(9) 3t AIFAE. - 21 AUTAY FT Ao {7 Fareew FaTgaT BT soam: -

() T fRarfaeT Serdt S # 319 Taferg &1 A i yagw 39 dufarg y&ga A=, 2016 F 3ueet & Jqar
TR ST rarTafee TRt T fAaere ariRerfaet Jedt ST & arge A= fohe T et 0% T iEawr-aqEd A
T T ST

(@) T fRafaehT Fadt S | AT SRR ® S0 Fwq gu fAeme [t i et F g o=
ATITE o FIETT ST THATAL0T SATHA THET FATATT (64T ST HHTI
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(10) st FrfereaT srafers., - St e sraferse #1 yaree e B stroa:-

(F) FTRfRafaf Tt st # S =i safore &1 FMoem, s & sufae yewaa ffem, 2016 F sadat &
ELGIEREDIRC IR

(@) arffRerfaef-aay s & srfersa st &1 SoaRr #2d gu fHemm et s St % e sa-ftear
FOTrg T IR ST TATALT ST LA T AT AT ST FHHTT|

(11) warfRes srafrg &1 waed. — arifRafadr-aedt S § worfead srafarg 7 Jaem, wrfees aforg yaee A,
2016 & IT=T % ATET AT ST

(12) =T i feaw srafre &1 wergm. - arhRafaf-gadt st & fFmior siw Breaw srafars & yeaem, sfaato siv
fereawr sraferg sweree e, 2016 % U=t & srqame T srosm)

(13) T—qafrs.- arffRafaf-aedy St & S—sraferg =7 e, AT T¥FhTT 3 T2, a9 i< STearq Tiad #araT
FTT TRTTT, S—3T9T9r® Jag= 9/, 2016 & IUeei & AT AT STuT|

(14) I FATATATE.- ITATATT 6T AT rfafafa v aatare-sga Of & Rt G s sie e d99g +
Ar=fers AT § iy suyay fMerfaa fro s si=fers AgrsT & 99 g9 3T 15T 9T & 98
TTERTET GTRT SAqHITSd g1 e, ATl Aiafd qERra AT aai o 39 7efi= a0 v Feat i G &
FTATE ITAF-ATATATT & SATATAT il AT FIAT

(15) ITHT AT TGHOT. — AT TG FT A0 T =07 a) et F Sqa By ST i &=y 2a9 59
HHTET TTHfds 79, TEAFd TSITera® 9 e & ST & fore y7me B ST

(16) sh=nfs $FreAt. - (F) ToT= H =7 ATEGAAT F THTGT T AT IF T Ariefertady gt sie % e Gy
T TEIUIHTLT I 6T TATIAT =T ST Al &f ST

(F) Fer T T == 7€ g east, 2016 FIT ST ANaere gt § ST o (10 & a1, S aF 39
srfereEeT § =9 g fafafae 7 g1, orifRafaeht-wast ST & Hiay e A-IgUorRTT ST T ATATT AT ST
THH ATATR, AT TEIIHTT SN A7 e AT STTusm)

(17) TTET TATAT T G, - TZTET AT T G207 FAwrgaTe B srom:-
() ST=Tor WETAISHT § TRTET AT & I et 1 gerrar o e Gt oft @fqwior 6 sqam 78t 2rft;
(@) FeTa % U 3¢ =T & 91 e @27 Ugrel eaqmi § a1 gamt 97 fFheft ff SHaior v o qar 98i g |
4. qTiRufahT-gadt ST & siax wiafvg 71 Rt o st arer st 6 ge.-

grieRerfar-gast st § a9t ramseara gatar dveror srfarfaaa 1986 F Iuee, 39 o7efie s=1u v A9y i
FATT LA T 97 AtergEaren, Aty i Afafaasy, aerrei= aatawor sfiv a9 #=1ag § 93i&ww, a9 i
FeSIa & Hated ATIg=T, Hediw 1533(3), arE 14 fFday, 2006 s Fafoteaa awof # THfce G+

qrIoft

E [ERIET L] IEERAL
(1) (2 ()

%. Tafvg e

1. | oS gem, afofsas Seaaw, | (F) o Rafad-aadt st % fia =< F |@fmtor 2 gwwwq & oo
T I, ¥ @A i srregr | g it gars afed areatad eare i Aartaat i e srasasdhare
THRTEAT Ip T I FA o FarT g 7 R e (9 37 aqE afhw),
I 3cd a4 ﬁ_{\i'ﬁh qlsd Eﬁ' $°h|$<4i Eﬁ qcehlel THTA ﬁﬁﬁ@
[ERIRSICIR]

(@) TAF FF AT IFAH ~FTATAT & qrE 4 3[red, 2006 F
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ATLT T TSI ; STHTETIOT 7

A9 (.04, MEEHT FEgaaTe a9 9g 99 % 7o 6, fe
TRt TEAT 202/1995) i ariE 21 8T, 2014 F AT (AT
FTSTI IATH T 19 & g1 §, fie arf=er "= 435/2012);
Y aTET HeAr 1000 a9 2003 aTrE 03 S, 20221 AT HEAT
131377 a9 2022, 9@ 26 1091, 2023 30T 28 (0T, 2023 F
At i sméu weaT 162023, 162034, 162154 =T 162155 a9
2025 ¥ A 23 [ATE 2025 F TAT F i A7 " F e #

FTE ST A9 3 AgaTe o o)

T (ST, AT, GaT, e, i)
JEqT LA ATed ST T TTAT |

arfefafadt dadt S # FE T AR w0 e e
T SN T AT F 6T AT Tl R

T T8 FeT wguer e v gy weadd, 2016 # S
ATTEdtE ffgral § SERN % aEfEr F AqEn, 99 % &
srfergeaT & e fafafde 7 g, orfifRuafof-gady = % e -
TEUUTHTLT JARM I ATATT FHAT T 7 3896 A -
TV FE T ST H1 a@ral fodr STl

THE WA g E
TATIAT

PIRIEEA

EiEGETC R R eI
T IqTE AT TEAHIT |

gfafoa

BIEAREIS AR EIRIRI R E K]
AT STaferet F7 fAeaTm

gfafoa

I Fqfre e o 3T 3
FaT S =T srafoae # oo
AT AEERT qgiaeT A
TITIAT

aTifRafadl- Fadt S & sfaw ot off 9u 2 sfere e
A ST AATAL ITATT AT 319 AATAT TEHEROT AT 6l AT
TEl & SITUAT 3T Si=TRes THRaT $fiY Faresy TTaarst, seadret
ATt & Ioae et o7 T2 & 219 (afe & IT= & forg |mar=
AT AT AEH LT AT T FITIAT T STIAT Al &f SATUIAT

EEIE B R LR SR E T IR IR
TTeal BIHT TS 2T AT

PILIEE-

e ¥ gataa s harsderat
SE AP, TH Ay T,
TR Hfera e i arheRa et
TAET ST & F FUT F IEA &
[ERIERICEETe

PIRIEE

g o, a9 T avasiia faramT - Frforsas Y2 & fore gt
FATT & o0 a9, TFTaeor oY F=asiia §3e0 9T SEsHdT giord
F F o0 I 7T ST FT T

9. | T 3y ot &t wATIAET g fRerfaft-ga<t s & fae 7 71 Femm e et #71 e
AT FTET B
10. | Z= et f¥ T EIRIEP-
ICACIERIESREDIE IR

11.

FTforsad greal i Rated i
AT

g fRerfaht weew e 3 for o sreermft sv=mait % fAmior
F fRame, @xforg e &t Hfimr F vw Greanfer F ofiqe =
aT et Haat st & faear @, 6 S ot AfeeF e g1, 91
FriorSae great oiv RETar it TITIAT SIqaATT T2t i STUsM:

o o, wefera e it #har & us fharder arge ar arfRafaed-
TSt S & e a, =98 o off sfds Aae gy, a4t 90 wieq
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ERIECIE NI E PG R ERIE IR IR EE IR R EC I RIS C I (RS
TIT AN ATELT HETdl & ST=T g |

12.

GIBCIAERIET IR

() wfera e Y Hiur & v Gremfie F fiae 7 orfRafadr-
Hdt S\ & faeae a%, S ot e g1, Tl off yee ¥ Au
Friorfsae AT T ST A1 & JTusfT:
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[T 5. 25/32/2017-3Te5E]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 5th March, 2026

S.0. 1160 (E).- WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, Part II,
Section 3,sub-section (ii) notification of the Government of the India in the Ministry of Environment, Forest and Climate
Change vide number S.0O. 1993(E), dated 2" may, 2025, inviting objections and suggestions from all persons likely to
be affected thereby within the period of sixty days from date on which copies of the Gazette containing the said
notification were made available to the public;

AND WHEREAS, copies of the Gazette containing the said draft notification were made available to the
public on the dated 2" may, 2025;

AND WHEREAS, objections and suggestions received from persons and stakeholders in response to the draft
notification were duly considered by the Central Government;

AND WHEREAS, the Mangalavanam Bird Sanctuary, spread over an area of 0.0274 square kilometres, is
located in Ernakulam Village of Kanayannoor Taluk of Ernakulam district in the State of Kerala and the Sanctuary was
notified as Bird sanctuary as per G. O. (MS) No. 42/04/F & WLD dated 31% August, 2004 under section 18 of the
Wildlife (Protection) Act, 1972;

AND WHEREAS, This Sanctuary falls under West Coast (SA) biographic zone and the true mangrove and
mangrove associate species that exist in the area are Avicenia officinalis, Rhizophora mucronata, Acanthus ilicifolius
and Acrostichum aureum and there are more than thirty floral species, which also includes threatened species as per
International Union for Conservation of Nature in the Mangalavanam Bird Sanctuary. The other major flora available
in the Sanctuary are: Alternanthera sp, Azadirachta indica, Bruguiera parviflora, Caryota urens, Ceiba pentandra,
Coccinia grandis, Cuscuta reflexa, Derris trifoliate, Enterolobium saman, Eucalyptus sp, Ficus gibbosa, Hibiscus
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tiliaceus, Hydnocarpus alpine, Hygrophila sp, Morinda tinctoria, Polyalthia longifolia, Pongamia pinnata, Tectona
grandis, Terminalia catappa, Tinospora cordifolia, etc.;

AND WHEREAS, This Sanctuary is also known as the “green lung of Kochi” its existence supporting a good
number of avifauna, bats, other animals and other floral species including mangroves amidst a busy city like Emakulam
is very vital and the important avifaunal species found in the Sanctuary are as follows: large cormorant (Phalacrocorax
carbo), little cormorant (Phalacrocorax niger), darter (Anhinga rufa), grey heron (Ardea cinerea), purple heron (Ardea
purpurea), cattle egret (Bubulcus ibis), large egret (Ardea alba), smaller median egret (Egretta intermedia), little egret
(Egretta zetta), lesser whistling teal (Dendrocygna javanica), black winged kite (Elanus caeruleus), pariah kite (Milvus
migrans), Indian shikra (Accipiter badius), crested serpent eagle (Spilornis cheela), redwattled lapwing (Vanellus
indicus), marsh sandpiper (Tringa stagnatilis), wood sandpiper (Tringa glareola), blue rock pigeon (Columba livia),
spotted dove (Streptopelia chinensis), whitebreasted kingfisher (Halcyon smyrnensis), golden oriole (Oriolus oriolus),
black drongo (Dicrurus macrocercus), purple sunbird (Nectarinia asiatica), house sparrow (Passer domesticus), small
green barbet (Megalaima viridis), crimson breasted barbet (Megalaima haemacephala), black rumped flameback
(Dinopium benghalense), ashy crowned finch lark (Eremopterix grisea), sky lark (Alauda sp.), wire-tailed swallow
(Hirundo smithii), Rufous tree pie (Dendrocitta vagabunda), house crow (Corvus splendens), etc;

AND WHEREAS, the mangroves with a unique combination of specialised plants and animals are known for
their ecological functions and they play an important role in stabilizing the land along the coast and backwaters. These
specialised ecosystems accommodate a variety of marine and freshwater organisms as their nursery and feeding grounds.
There is only nine hundred hectare of mangrove areas left within the State and most of the mangrove areas within the
state fall under either private ownership or revenue land and are worst disturbed due to varieties of developmental
activities;

AND WHEREAS, This Bird Sanctuary with a small extent of 2.74 hectare of tidal wetland supports mangrove
vegetation which comprises of five species of mangroves and 25 other floral species and this patch of mangrove forest
used to support an avifauna of 97 species comprising of both migratory and resident birds and it is fascinating to note
that the small area in the midst of busy Ernakulam city is used by species of aquatic avifauna for nesting;

AND WHEREAS, apart from wetland birds, considerable number of migratory avian species visits
Mangalavanam Bird Sanctuary seasonally and it is a nesting site for other avian colonial nesters and there is a colony
of bats (Indian flying fox) consisting of approximately 1000 number of bats and there are no Rare, Endangered, Endemic
or Threatened species in Mangalavanam Bird Sanctuary except Lutra lutra (Eurasian otter), which is in Near Threatened
category as per International Union for Conservation of Nature but there are no signtings of this mammal from last
decade;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of
Mangalavanam Bird Sanctuary which are specified in paragraph 1 as Eco-sensitive Zone from ecological, environmental
and biodiversity point of view and to prohibit industries or class of industries and their operations and processes in the
said Eco-sensitive Zone;

NOW THEREFORE, in exercise of the powers conferred by sub section (1) and clauses (v) and (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) read with sub-rule
(3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an Eco-Sensitive
Zone around the boundary of Mangalavanam Bird Sanctuary of Kerala (herein after referred to as the Eco-sensitive
Zone) details of which are as under, namely: -

1. Extent and boundaries of the Eco-Sensitive Zone — (1) The extent of Eco-Sensitive Zone varies from zero
to 0.55 kilometre around the boundary of Mangalavanam Bird Sanctuary and the area of Eco-Sensitive Zone
is 0.122 square kilometre inclusive of the land belonging to Southern Railway. The Extent of Eco-sensitive
zone in different directions is given below: -

DIRECTION EXTENT (in km)
From the centre of From the boundary of
Protected Area Protected Area
North 0 0
South 0.226 0.11
East 0.263 0.16
West 0 0
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North-East 0.679 0.55
North-West 0 0
South-East 0.271 0.215
South-West 0 0

Justification for Eco-sensitive Zone extent of 0 km in different directions of the protected area-

(a) The Eco-sensitive Zone along the northern boundary of Mangalavanam Bird Sanctuary is of zero extent because
it is bordered by land owned by M/s Bharat Petroleum Ltd., where there is insufficient tree cover.

(b) The western boundary of Mangalavanam Bird Sanctuary is bordered by land owned by M/s Central Marine
Fisheries Institute and Dr. Salim Ali Road, where there is insufficient tree cover.

(c) The north-western boundary of Mangalavanam Bird Sanctuary is bordered by land owned by M/s Kerala State
Housing Board, additionally there is insufficient tree cover.

(d) The Eco-Sensitive Zone along the south-western boundary of Mangalavanam Bird Sanctuary is of zero extent
because it is bordered by old buildings, including the Kerala High Court and the Central Marine Fisheries
Research Institute.

(2) The Maps of the Mangalavanam Bird Sanctuary and its Eco-sensitive Zone is appended as Annexure- I A to I C.
(3) The boundary description of the Eco-Sensitive Zone is appended as Annexure-II.

(4) The geo-coordinates of the prominent locations of Mangalvanam Bird Sanctuary and its Eco-Sensitive Zone
mentioned at Table A and B is appended as Annexure-III.

(5) Eco-sensitive Zone of Mangalavanam Bird Sanctuary doesnot comprises of any village settlement and the area is
under the administrative control of the Revenue Department (Ernakulam Village) and is under the possession or
ownership of Indian Railways (Southern Railways, Chennai).

2. Zonal Master Plan for Eco-Sensitive Zone. —(1)The State Government shall, for the purposes of the Eco-Sensitive
Zone, prepare a Zonal Master Plan within two years from the date of publication of this notification in the Official
Gazette, in consultation with local people and in conformity to the provisions of this notification.

(2) The Zonal Master Plan for the Eco-Sensitive Zone shall be prepared by the State Government in accordance
with the provisions of this notification and also in consonance with the relevant Central and State laws and
the guidelines issued by the Central Government, if any.

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the State
Government, for integrating the ecological and environmental considerations into the said plan: -

) Environment;
(i1) Forest and Wildlife;
(ii1) Local Self Government Department;
(iv)  Agriculture;
v) Revenue;
(vi) Urban Development;
(vii) Tourism;
(viii) Rural Development;
(ix)  Irrigation and Flood Control;
x) Municipality;
(xi) Panchayati Raj;
(xii) Public Works Department; and

(xiii) Kerala State Pollution Control Board.



[\ II—=vE 3(ii)] HTL T (ST ETLTI0T 19

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and eco-friendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture
conservation, needs of local community and such other aspects of the ecology and environment that need attention.

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements, types
and kinds of forests, agricultural areas, green area, such as, parks and it’s like places, horticultural areas, orchards,
lakes and other water bodies with supporting maps giving details of existing and proposed land use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and regulated
activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly development for security of local
community’s livelihood.

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for carrying out
its functions of monitoring in accordance with the provisions of this notification.

(10) Until the preparation of the Zonal Master Plan for the Eco-sensitive Zone, all new construction and other
developmental activities shall be referred to the Monitoring Committee.

3. Measures to be taken by the State Government- The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1) Land use.— (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational
purposes in the Eco-sensitive Zone shall not be used or converted into areas for major commercial or major
residential complex or industrial activities:

Provided that the conversion of agricultural and other lands, for the purpose other than that specified at part (a),
within the Eco-sensitive Zone may be permitted on the recommendation of the Monitoring Committee, and with the
prior approval of the competent authority under Regional Town Planning Act and other rules and regulations of the
Central/the State Government as applicable and vide provisions of this notification, to meet the residential needs of the
local residents such as:-

(1) widening and strengthening of existing roads and construction of new roads;

(i1) construction and renovation of infrastructure and civic amenities;

(iii) small scale industries not causing pollution;

(iv) cottage industries including village industries; convenience stores and local amenities
supporting eco-tourism including home stay; and

(v) promoted activities and given under paragraph 4.

Provided further that no use of tribal land shall be permitted for commercial and industrial development activities
without the prior approval of the competent authority under Regional Town Planning Act and other rules and regulations
of the State Government and without compliance of the provisions of article 244 of the Constitution or the law for the
time being in force, including the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by the
State Government, after obtaining the views of Monitoring Committee, once in each case and the correction of said
error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as provided
under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat
restoration activities.

(2) Natural water bodies.- The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up
by the State Government in such a manner as to prohibit development activities at or near these areas which are
detrimental to such areas.
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(3) Tourism or eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities within the

Eco-Sensitive Zone shall be as per the Tourism Master Plan for the Eco-Sensitive Zone;

(a) the Tourism Master Plan shall be prepared by the Department of Tourism in consultation with the Departments

of Environment and Forests of the State Government;

(b) the Tourism Master Plan shall form a component of the Zonal Master Plan;

(c) the Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-Sensitive Zone;

(d) the activities of eco-tourism shall be regulated as under, namely: -

i. all new tourism activities or expansion of existing tourism activities within the Eco-Sensitive Zone shall
be in accordance with the guidelines issued by the Central Government and the eco-tourism guidelines
issued by the National Tiger Conservation Authority with emphasis on eco-tourism, eco-education and
eco-development;

ii. until the Zonal Master Plan is prepared and approved, development for tourism and expansion of existing
tourism activities shall be permitted by the regulatory authorities concerned based on the actual site-
specific scrutiny and recommendation of the Monitoring Committee.

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve

areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified
and a heritage conservation plan shall be drawn up for their preservation and conservation as a part of the Zonal
Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,

aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and heritage conservation plan for
their conservation shall be prepared as part of the Zonal Master Plan.

(6) Noise pollution.- Prevention and control of noise pollution in the Eco-sensitive Zone shall be complied in

accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000 and as amended from
time to time.

(7) Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be complied in accordance

with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and as amended from
time to time.

(8) Discharge of effluents.- The discharge of treated effluent in the Eco-Sensitive Zone shall be in accordance with

the provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) and as amended from time
to time.

(9) Solid wastes.- Disposal and Management of solid wastes shall be as under:-

(10)

(11

(12)

(13)

a. the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance with
the Solid Waste Management Rules, 2016. The inorganic material may be disposed in an environmental
acceptable manner at site identified outside the Eco-sensitive Zone.

b. Safe and Environmentally Sound Management of Solid wastes in conformity with the existing rules and
regulations using identified technologies may be allowed within Eco-sensitive Zone

Bio-medical waste. — Bio medical waste management shall be as under:

(a) The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the Bio-
Medical Waste Management Rules, 2016.

(b) Safe and Environmentally Sound Management of Bio-medical wastes in conformity with the existing
rules and regulations using identified technologies may be allowed within Eco-sensitive Zone.

Plastic waste management. - The Plastic Waste Management in the Eco-Sensitive Zone shall be carried out as
per the provisions of the Plastic Waste Management Rules, 2016.

Construction and demolition waste management. - The Construction and Demolition Waste Management in
the Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition Waste
Management Rules, 2016.

E-waste. - The E- Waste Management in the Eco-sensitive Zone shall be carried out as per the provisions of the
E-Waste Management Rules, 2016, published by the Government of India in the Ministry of Environment, Forest
and Climate Change.
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(14) Vehicular traffic. — The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master plan
is prepared and approved by the competent authority in the State Government, the Monitoring Committee shall
monitor compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder.

(15) Vehicular pollution. - Prevention and control of Vehicular Pollution shall be complied with in accordance with
applicable laws. Efforts to be made for use of cleaner fuel such as Compressed Natural Gas, Liquefied Petroleum
Gas, etc.

(16) Industrial units. — (a) No new polluting industries shall be allowed to be set up within the Eco-sensitive Zone on
or after the publication of this notification in the Official Gazette,

(b) Only non-polluting industries shall be allowed within the Eco-sensitive Zone as per classification of Industries in
the Guidelines issued by Central Pollution Control Board in February 2016, unless so specified in this notification.
In addition, non-polluting cottage industries shall be promoted.

(17)  Protection of hill slopes. - The protection of hill slopes shall be as under:-
(a) The Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted.
(b)  Construction on existing steep hill slopes or slopes with a high degree of erosion shall not be permitted.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone- All activities in the Eco-sensitive
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 and the rules made there under and
other notifications, laws and acts of the Government of India pertaining to environment, forests and wildlife, in the
erstwhile Ministry of Environment and Forest, vide number 1533(E), dated the 14" September, 2006 and laws for the
time being in force in the manner specified in the Table below, namely: -

TABLE

S. No. Activity Description

0] @) ©))

A. Prohibited Activities

1. Commercial Mining, stone quarrying | (a)  All new and existing (minor and major minerals), stone
and crushing units. quarrying and crushing units are prohibited with immediate effect
except for meeting the domestic needs of bona fide local residents
including digging of earth for construction or repair of houses within
Eco-sensitive Zone;

(b) The mining operations shall be carried out in accordance with
the orders of the Hon’ble Supreme Court dated the 4™ August, 2006
in the matter of T.N. Godavarman Thirumulpad Vs. UOI in W.P.(C)
No. 202 of 1995 and Goa Foundation Vs. UOI in W.P.(C) No. 435
0f 2012 dated the 21%" April, 2014 and IA No. 1000 of 2003 dated the
3 June, 2022, 1A No. 131377 0f 2022 judgment dated the 26™ April,
2023 and 28" April, 2023, and subsequent IA Nos. 162033 and
162034 of 2025 with IA Nos. 162154 & 162155 of 2025 order dated

23 July 2025.
2. Setting of industries causing pollution | New industries and expansion of existing polluting industries in the
(Water, Air, Soil, Noise, etc.). Eco-sensitive Zone shall not be permitted:

Provided that, non-polluting industries shall be allowed
within Eco-Sensitive Zone as per classification of Industries in the
guidelines issued by the Central Pollution Control Board in February,
2016, unless so specified in this notification and in addition, the non-
polluting cottage industries shall be promoted.
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S. No. Activity Description
@ 2 3

3. Establishment of major hydroelectric | Prohibited.
project.

4. Use, production, or processing of any | Prohibited.
hazardous substances.

5. Discharge of untreated effluents in | Prohibited.
natural water bodies or land area.

6. Establishment of Solid Waste No Solid Waste disposal site and waste treatment or processing
disposal site and common facility of solid waste is permitted within Eco-sensitive zone and
incineration facility for solid and bio | further installation of common or individual incineration facility for
medical waste. treatment of any form of solid waste generated from industrial

process and health establishment/hospital etc. is prohibited.

7. Establishment of large-scale | Prohibited.
commercial livestock and poultry
farms by firms, corporate, companies.

8. Under taking other activities related to | Prohibited.
tourism like flyi th tected . g

ourism txe Lying over e protectee | p. vided that, the Forest and Wildlife Departments may use drone
area and its Eco-sensitive zone area . . o

. . for creating awareness on forest, environment and wildlife
by hot air balloon, helicopter, drones, conservation by making documentaries for non-commercial purpose
Microlites, and other aircrafts etc. Y £ purpose.

9. Setting of new saw mills. No new or expansion of existing saw mills shall be permitted within

the Eco-sensitive Zone.

10. Setting up of brick kilns. Prohibited.

B. Regulated Activities

11. Commercial establishment of hotels | No new commercial hotels and resorts shall be permitted within one

and resorts. kilometer of the boundary of the protected area or upto the extent of
Eco-sensitive zone, whichever is nearer, except for small temporary
structures for Eco-tourism activities:

Provided that, beyond one kilometer from the boundary of the
protected area or upto the extent of Eco-sensitive Zone whichever is
nearer, all new tourist activities or expansion of existing activities
shall be in conformity with the Tourism Master Plan and guidelines
as applicable.

12. Construction activities. (a) No new commercial construction of any kind shall be permitted

within one kilometer from the boundary of the protected area or
up to the extent of the Eco-Sensitive Zone, whichever is nearer;

(b) Provided that, local people shall be permitted to undertake
construction in their land for their use including the activities
mentioned in sub-paragraph (1) of paragraph 3 as per building
bye-laws to meet the residential needs of the local residents. It
should not be used for hospitality purposes (hotels, homestays

and resorts):

Provided that, the construction activity related to small-
scale industries not causing pollution shall be regulated and kept
at the minimum, with the prior permission from the competent
authority as per applicable rules and regulations, if any;

(©)

Beyond one kilometer it shall be regulated as per the Zonal
Master Plan.
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S. No. Activity Description
@ 2 3

13. Small-scale non-polluting industries. | Non-polluting industries as per classification of industries issued by
the Central Pollution Control Board in February 2016, and non-
hazardous, small-scale and service industry, agriculture, floriculture,
horticulture or agro-based industry producing products from
indigenous materials from the Eco-sensitive Zone shall be permitted
by the competent Authority.

14. Felling of Trees. (a) There shall be no felling of trees on the forest or Government or
revenue or private lands without prior permission of the competent
authority in the State Government.

(b) The felling of trees shall be regulated in accordance with the
provisions of the concerned Central or State Act and the rules made
there under.

15. Collection of Forest produce or Non- | Regulated under applicable laws.

Timber Forest Produce (NTFP).

16. Erection of electrical and | Regulated under applicable law (Underground cabling may be
communication towers and laying of | promoted).
cables and other infrastructures.

17. Infrastructure including civic | Shall be done with mitigation measures, as per the applicable laws,
amenities. rules and regulations available guidelines.

18. Widening and strengthening of | Taking measures of mitigation with proper Environment Impact
existing roads and construction of new | Assessment, as per applicable laws, rules and regulation and
roads. available guidelines.

19. Protection of Hill Slopes and river | Regulated under applicable laws.
banks.

20. Movement of vehicular traffic at | Regulated for commercial purpose under applicable laws.
night.

21. Ongoing agriculture and horticulture | Permitted under applicable laws for use of locals.
practices by local communities along
with  dairies, dairy farming,
aquaculture and fisheries.

22. Discharge  of  treated  waste | The discharge of treated waste water or effluents shall be avoided to
water/effluents in natural water bodies | enter into the water bodies. Efforts to be made for recycle and reuse
or land area. of treated waste water. Otherwise, the discharge of treated waste

water or effluent shall be regulated as per applicable laws.

23. Commercial extraction of surface and | Regulated under applicable law.
ground water.

24. Open Well, Bore Well etc. for | Regulated and the activity should be strictly monitored by the
agriculture or other usage. appropriate authority.

25. Solid Waste Management. Regulated under applicable laws.

26. Introduction of Exotic species. Regulated under applicable laws.

27. Eco-tourism. Regulated as per the applicable law.
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S. No. Activity Description
@ 2 3
28. Use of polythene bags. Regulated as per applicable laws, where the thickness of the carry
bag should not be less than 120 microns and Nonwoven plastic carry
bag shall not be less than 60 Gram Per Square Meter.
29. Commercial Sign boards and | Regulated under applicable laws.
hoardings.
C. Promoted Activities
30. Rain water harvesting. Shall be actively promoted.
31. Organic farming. Shall be actively promoted.
32. Adoption of green technology for all | Shall be actively promoted.
activities.
33. Cottage industries including village | Shall be actively promoted.
artisans, etc.
34, Use of renewable energy and fuels. Bio gas, solar light etc. to be actively promoted.
35. Agro-Forestry. Shall be actively promoted.
36. Plantation of Horticulture and | Shall be actively promoted.
Herbals.
37. Use of eco-friendly transport. Shall be actively promoted.
38. Skill Development. Shall be actively promoted.
39. Restoration of Degraded Land/ | Shall be actively promoted.
Forests/ Habitat.
40. Environmental Awareness. Shall be actively promoted.

5. Monitoring Committee.- For effective monitoring of the provisions of this notification under sub-section (3) of
section 3 of the Environment (Protection) Act, 1986, the Central Government hereby constitutes a Monitoring
Committee, comprising of the following, namely:-

1. District Collector, Ernakulam Chairman, ex-officio;
2. Regional Officer, Kerala State Pollution Control Board Member, ex-officio,
3. A representative of Non-governmental Organisation having expertise Member;
in the field of environment (including heritage conservation) to be
nominated by the Kerala State Government from time to time every
three years
4. An expert in the area of Ecology & Environment from reputed Member;
Institution or University of the State to be nominated by the Kerala
State Government from time to time every three years
5. President or Secretary of Mangalavanam Samrakshana Samithi Member, ex-officio;
6. An expert in the area of Wildlife Conservation to be nominated by Member, ex-officio;
the Director, Kerala Forest Research Institute
7. A representative of the Kerala State Biodiversity Board Member, ex-officio;
8. Town Planning officer, Kochin Corporation Member, ex-officio;
9. Wildlife Warden Member Secretary,

ex-officio;
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6. Functions of the Monitoring Committee: (1) The Monitoring Committee shall, based on the actual site-specific
conditions scrutinise, the activities that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forest vide number S.O. 1533 (E), dated the 14th September, 2006, and are
falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
and referred to the Central Government in the Ministry of Environment, Forest and Climate Change or the State
Environment Impact Assessment Authority, as the case maybe, for prior environmental clearances under the provisions
of the said notification.

(2) The activities that are not covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests vide number S.O. 1533 (E), dated the 14th September, 2006 and are falling in the
Eco-Sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall be
scrutinized by the Monitoring Committee based on the actual site-specific conditions and referred to the concerned
Regulatory Authorities.

(3) The Member-Secretary of the Monitoring Committee or the concerned Collector or the concerned Deputy
Conservator of Forests shall be competent to file complaints under section 19 of the Environment (Protection) Act, 1986
against any person who contravenes the provisions of this notification.

(4) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives from
industry associations or concerned stakeholders to assist in its deliberations depending on the requirements on issue to
issue basis.

(5) The Monitoring Committee shall submit the annual action taken report of its activities as on 31% March of every year
by 30" June of that year to the Chief Wildlife Warden in the state as per proforma appended at Annexure IV.

(6) The Central Government in the Ministry of Environment, Forest and Climate Change may give such directions, as
it deems fit, to the Monitoring Committee for effective discharge of its functions.

7. Additional measures- The Central Government and State Government may specify additional measures, if any,
for giving effect to provisions of this notification.

8. Supreme Court, etc. orders- The provisions of this notification shall be subject to the orders, if any passed or to
be passed by the Hon’ble Supreme Court of India or High Court or the National Green Tribunal.
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Annexure-1 A

Location of the Protected Area and its ESZ in the State of Kerala
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Annexure-1 B

Map of the Protected Area and its Eco-Sensitive Zone overlaid on toposheet
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Annexure-1 C

Google Earth imagery of the Mangalavanam Bird Sactuary and its Eco-Sensitive Zone
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Annexure- I1

Boundary description of the Eco-Sensitive Zone around Mangalvanam Bird Sanctuary

The boundary line of Eco sensitive Zone of Mangalavanam Bird Sanctuary starts from a point with
coordinates 9°59.201° N, 76°16.427’ E at the border of Rammohan Palace in the South-west. Then,
the line runs through Salsim Ali Road in the South-East starting from 9°59.227° N, 76°16.519° E.
Then, it runs through South-East at 9°59.323° N, 76°16.544’ E and 9°59.320° N, 76°16.554’ E
(Mathai Manjuran Road). In the East direction, it runs through 9°59.375’ N, 76°16.572’ E (Mathai
Manjuran Road). Then, the boundary runs through 9°59.378” N, 76°16.564” E and 9°59.393° N,
76°16.569°’E (Mathai Manjuran Road- Railway Quarters) and it continues towards East with
coordinates 9°59.389° N, 76°16.578 E. Then it turns towards North-East with coordinates
9°59.612° N, 76°16.645° E and 9°59.629° N, 76°16.627° E. Then, it passes through coordinates
9°59.500° N, 76°16.541” E and shares boundary with Kerala State Housing Board property and it
continues with coordinates 9°59.420° N, 76°16.521° E and 9°59.450° N, 76°16.411° E. The
boundary of Eco sensitive Zone area ends in the North with coordinates 9°59.427° N, 76°16.423" E
where it is bordered with the property of Bharat Petroleum Corporation Ltd. The ESZ boundary is

adjoined in different directions by the following:
1. North-West — Bharat Petroleum Corporation Ltd.
2. West — Central Marine Fisheries Institute and Dr. Salim Ali Road
3. South — Old Ernakulam Railway Station
4. East — Old Ernakulam Railway Station

5. North-East — Old Ernakulam Railway Station
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Annexure- II1

Table A. Geo-coordinates of the prominent locations of Mangalavanam Bird Sanctuary

Sr. No. Latitude (N) Longitude (E)
1 9°59.340' N 76°16.348'E
2 9°59.254'N 76°16.396' E
3 9°59.320' N 76° 16.455'E
4 9°59.333'N 76° 16.468' E
5 9°59.377'N 76°16.451'E
6 9°59.388' N 76°16.446' E

Table B. Geo-coordinates of the prominent locations of Eco-Sensitive Zone

Sr. No. Latitude (N) Longitude (E) Location
1 9°59.201'N 76°16.427'E | Ram Mohan Palace
2 9°59.227'N 76°16.519'E | Dr. Salim Ali road starts
3 9°59.323'N 76°16.544'E
4 9°59.320' N 76°16.554'E
5 9°59.375'N 76°16.572' E | Mathai Manjuran Road
6 9°59.378' N 76°16.564' E
7 9°59.393'N 76°16.569' E
8 9°59.389'N 76°16.578'E
9 9°59.612'N 76°16.645'E
10 9°59.629' N 76°16.627'E
11 9°59.500' N 76°16.541'E | KSHB Boundary
12 9°59.420' N 76°16.521'E
13 9°59.450' N 76°16.411'E
14 9°59.427'N 76°16.423'E | BPCL Boundary
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Annexure- IV

Proforma of the Action Taken Report:

1.

2.

=~

@

Number and date of meetings.

Minutes of the meetings: (mention noteworthy points. Attach minutes of the meeting as

separate Annexure).
Status of preparation of Zonal Master Plan including Tourism Master Plan.

Summary of cases dealt with rectification of error apparent on face of land record (Eco-

sensitive Zone wise). Details may be attached as Annexure.

. Summary of cases scrutinised for activities covered under the Environment Impact

Assessment Notification, 2006 (Details may be attached as separate Annexure).

Summary of cases scrutinised for activities not covered under the Environment Impact

Assessment Notification, 2006 (Details may be attached as separate Annexure).
Summary of complaints lodged under section 19 of the Environment (Protection) Act,1986.

Any other matter of importance.

[F. No. 25/32/2017-ESZ]
Dr. S. KERKETTA, Scientist ‘G’
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